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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.44 of 2023 (SZ)

Rajesh I(hanna
S/o. Chandrababu,
No. 1/65, South Street,
Kaverirajapuram,
Th iruvallur,
TamilNadu - 631 210.

.Applicant

Vs
1. The District Collector,
Tiruvallur District,
Tiruvallur - 602 001

2. TamilNadu Pollution Control Board
Rep. by its Chairman
No. 76, Mount Salai
Guindy, Chenrrai - 600 032.

3. The District Environmental Engineer, Tiruvallur District
Rep. by its Environmental Engineer,
Tamil Nadu Pollution Control Board,
Master Plan Complex,
Tiruvallur - 602 001 .

4. The Member Secretary
Chennai Metropolitan Development Authority
Thalamuthu-Nadarasan Maal i gai

Egmore, Chennai - 600 008.

5. The Blocl< Development Officer
Rep. by its Panchayat Officer
Th iruvalangadu Panchayat Un ion
Thiruttani Talul<, Thiruval lur.

6. D, Murugavel,
S/o. Dhanapal,
Proprietor J.M. Construction and Contractors
I(averiraj apu rarn V i I lage,
Tiruttani Talul<,
Tiruvallur District - 631 209.

...Respondents

L



REPLY AFFIDAVIT FILED BY THE I't RBSPONDENT

I, M,Prathap, LA.S, S/o. Thiru..Murugavanan, aged abo'tt 30 years,

residing at District Collector's Camp Office at Master Plan Complex in Tiruvallur Town,

Taluk and District and presently holding the post of the District Collector, Tiruvallur do

hereby solemnly afflrm and sincerely state as follows:

l. I am the 1" Respondent herein and as such I am well acquainted with the

facts and circumstances of the case from records available with this oflice.

2. lt is respectfully submitted that the applicant has flled this application againstthe

respondents with the fbllowing among other prayers:

"(i) to cleclare the inchr,strial activitie,s carried out by lhe 6tt' respondent at

sLtrvey Nos,377/tB, 378/2, 378/3A and 378/38 in Kaveriraiapuram Village,

7'hirtrttani Tcrluk, Tirttvolltrr Di,\lrict is illegal and ttnsustainoble to

ent,ironntattt.

(ii) to gr(tnt Perntanent Inirrction ancl restrain the 6't' Respondent Jiont
opercrting the intlustry at Survey Nos.377/18, 378/2, 378/3A and 378/38 in

Kaveriraj apurom Vi I lage, Thiruttani Taluk, Tiruvallur District.

(iii) to clirec't the responclent authorities (l) to (4) to monitor lhe arect and

en,\ure there trre no ctctions b), uny personvvhich vvill cause damoge lo the

e nt,i ro n nl e nl.

(iv) to direcl the 6tt' Respondenl lo pay environmental compensation as

ntav bc clalermined by this LIon'ble '[ribunal.fbr their actions.fbr deploying

heuvy machinery in clearing unel altering the lands till clate and to re-lay
the public roaris accessed by the 6't' Ilespondentfor plying of heavy vehicles

u.sed.fbr lransporting the raw ntaterials and end products.

(v) to direct the Responclents (l) to (4) to initiate criminal prosecution

trntler Sec'lion t5 ,l'the Environment Proteclion t1ct, l986 ageinst the 6tt'

llespondent Jbr their actions of deploying heavy machinery in clearing and

altering the lands till date."

3. lt is submitted that on receipt of technical report received fiorn the District
lrnvironrnerrtal [:rrgineer, -l-irLrvallur'. I sLrbmittecl my affidavit as fbllows: -



4. It is respectfully subrnitted that, the 6th respondent unit applied for

Consent to Establish under the Water (P&CP) Act, 1974 and the Air (P&CP)

Act 1981 vide application no. 19490054 dated 15.12.2018 for manufacturing

hot rnix 500 T/day, to generate sewage-O.2 I(LD and trade effluent -1.0 I(LD. In

this regard, the said unit was inspected by the officials of the O/o.DEE, TNPCB,
Thiruvallur orr 11.01.2019 and it was found that the unit had erected the

machineries and started its operation. Hence, show cause notice was issued to

the unit vide DEE, TNPCB, TlrirLrvallur Proceedirrg dated2l.0l.20l9. The Lrnit

furnished its reply vide letterdated 29,01.2019 stating that the unit was utlaware

ofthe PCB procedure.

5. It is respectfully subrnitted that the 6tli Respondent resubnritted the application

on 07.03.2019 after carrying out corrections. Subsequently, the 6th Respondent

unit was inspected by the otficials o1'the O/o, DEE, TNPCB, ThirLrvallur orr

12,02.2019 and the following rvere observed:

a) The unil has installed all the machinery) ond .found ready ,for
operation.

b) The unit has provided the septic tank followed by the soctk pit
aruangeruent for lhe lreatruenl and disposal o.f sewage g,eneraled

fi'oru lhe unit.

c) The unit has proposed to generate trade e.ffluent .from lhe wel

scrubber which is proposed lo reqtcle lo proce,\s a.fter collection and

settling.

d) The unit has provided APC rueasure such a,s v,et,scrubber v,i/h.slack

for the Thermo drum and slack.for Bihrruen he aling tank.

e) The unit',s,sile is surrounded by vssqnt land in the East and we,gl

sides, vacant land in the North side and village rutad in the southern

side.

/) The unit is located 500 nt awalt .fi'om habitcrtiott, 200m uv'ct)t fi"ont

NH/SH, no hot mix planl v,ith in 250m.fi"oru thi,s uttit.

g) The area available with the unit is 2.16 Acre v,hich is 1.16 Acre more

than one Acre as per siling criteria.

h) No wildlife sanctuary is located within 5 kru.fi'om the site'

i) The land in which the unit is located is unclassified as per the letter

daled; 07/01/2019 issued by A.vtl,t,ort Direclor, DTCP, Tiruvallur.

.i) The unil has planted tree saplings arotrnd the unil ltrentise,s.

k) As per B.P.No.06.dared 02/08/2016 vide serial No. 2037 - hot mi-t

plants units activity.falls under orange /sntall calegctrlt and the powers

have been delegated to DLCCC [Distr"ict Level Consent Clearance

commitleeJ lo decide the issue o.f consenl .frtr orange small a.\ per

B.P. No. 6l dated: 23.08.2022.



6.

l.

(

It is respectfully submitted that the District Level Consent Clearance Committee

(DLCCC) decided to issue Consent to Operate to the unit vide item no. 179-05 dated

t v03120t9,

It is respectfully submitted that, the Consent to Operate was issued to the 6th

Respondent hot mix plant located at SF.No. 37812, Kavarirajapuram Village, Tiruttani

Taluk, Tiruvallur District vide proc. No. F.1293TLR/OS/DEE/TNPCB/TLR/Al20l9

dated: 1110312019 valid upto 31.03.2020 for manufacturing Hot mix 500 T/day, to

generate sewage -0.2 KLD and trade effluent - 1.0 KLD.

8. It is rcspectfllly sLrbmitted that later vide DEE Prc. Dated: 24.01.2023 show cause

notice was issued to the 6tl'Respondent hot rnix plant for operating the unit without

valid consent of the Board.

9. It is respectfirlly subrritted that the 6tl' Respondent applied for I{enewal of consent

vide application no,50312418 dated: 08.02.2023 through online.

10. lt is respectlirlly sLrbrritted that irr this regard, the Lrnit was inspected by the District

E,nvironmental Engineer,1-NPCB on 13.04.2023 and the fbllowing were observed:

i) The trnit \vus nol uncler operotion cts there yvas no rocrd conlract yvork at that

linte.

ii) The sewoge generatecl .fi'ont lhe premises is treated and disposed through

Septic tank and soak pit arrangements.

iii) l'he t,et .vc'rubber bleecl o//' is recycled to process after collection and

seltling.

iv) 'l'he unit ha.v planeel tree saplings around its premises and is developing the

same.

v) l'he APC Mea.s'ure.s provided y,ere under 1perational condition.

ll.lt is respectfirlly subrritted that vide BP.No. 5 dated: 02.08.2016 the Board has

instructed all the District Environrnental Engineer, TNPCII to issue consent to the

I{ed/ Orangei Creen category industries fbr validity period of 5/1012014 years

respectively on renrittance of total consent fee fbrthe entire period in advance.

12. lt is respectfully subrnitted that renewal of consent was issued to the unit M/s. JM

CONSTRUCTIONS Hor MIX PLANT, SF. No. 37812, KAVERIRAJAPUAM

Village, Tiruttani Talul<, TirLrvallur District vide proc. No, F.12931TLR1OS/ DEEi

TNPCB/ TLW A/2023 DATED: 29104/2023 valid up to 31.03.2033.
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13. It is respectfully submitted that M/s. J.M Constructions paver blocks and hollow

blocl<s has filed CTO-direct through online application No. 52908020 dt:11.05.2023

for manufacturing 1) Paver Blocks - 5000 Nos/day 2) Hollow Blocl<s - 1000

Nos/day by using the following Raw materials:

i)Bltre Metal (Baby Jelly), ii) Crusher Dust, iii) Crey Cernent, iv) Crey Cernent v)

White Cement, vi) Oxide Powder, vii) water,

The unit f-has filed CTO - direct application under Creen category, 30ll-
Cement prodLrcts (without r.rsing asbestos /boiler /steam curing like pipe, pillar,.iafri,

well ring, block/tiles etc. (These type of units should be done in closed covered slred

to control fugitive emissions).

14. It is respectfully subrnitted that Consent To Operate (CTO)-Direct was issLred to the

urrit M/s. J M Construction Paver Blocks and Hollow Blocks, S.F. No.377118.

37813A,I(averira.iapurarn Village Tiruvattani Talul<, Tiruvallur District vide

Proceed ing N. F.263 6TLR/G S/DEE/TN PC B/TLR/W&A 12023 dated I I I 07 12023 v ali d

upto3I.03,2033.

15. It is respectfully sr-rbrnitted that the issue of CTO was considered based on the Board

memo dated: 12.06.2023 which has directed not to reject / return the applications for

consent for which cases are pending before the Hon'ble NGT (SZ and PB). The

applications shall by processed by stipulatirrg suitable conditions to abide tlre outcome

of final order of the Hon'ble NGT.

16. It is respectfully submitted that irr pursuance to the order dated 30.05.2023 passed by

this Hon'ble Tribunal irr the present application. spot inspectiott was conducted by the

Officials of TNPCB Board on 27,06.2023 and the observations are as follows:

i) The unit was not in operation. The authorities o.f the unit has informed

that the plant was operated intermittently based on the road contract

works.

ii) The sewage generated.from the prentises is treated and disposed through

Septic tank and soak pit arrangements.

iii) The wet scrubber bleed o.ff is reqtcled to process a.fler collection and

settling.

iv) The unit has provided Air Pollution Control (APC) me1sure such as wet

scrubber with stackfor the Thermo drum and stackfor bitumen heating



tcrnk. The tracle effluentJron the wet scrtrbber is recycled to process after

collection ancl.settling. The Air Pollution Control (APC) measlffes were

untlcr operalion.

v) 'l'he unit s sile is surrctuncled by vacanl land in the eastern and vvestern

,sicles, vacont land in the northern side and village road in the southern

side of'the unit.

vi) T'he unit is locatetl 500 m cmayJi,om habitation, 200 m cMayJrom NH/SH

trntl no hot mix plont is loc'atetlwithin 250 m fi'om this unit'

vii) The areo availoble with the unit is 2.16 Aue. As per siling criteria a

mininntm ctJ one acre land is required. No wildliJb sanctllary is located

within 5 kmJi'om the site.

viii) T'he luncl in which thc unit is located is unclctssifled as per the letter dated

07/0 t/20 t9 i:s.;ued by Assistonl Director, DTCP, Tiruvallur.

ix) \'he unit hus plerntecl ree soplings oround ils premises and is developing

lhe.vame.

x) l-he unil hus provideclntetctl sheet contpoundwnllon its ttvo side, is

provided v)ithJbncing, the eastern side is covered by their Hallow

b loc k/pave r bl ock un it.

Under the above circumstances, it is humbly prayed that this Hon'ble National

Green Tribunal may be pleased to pass such further or other orders as this Hon'ble Tribunal

may deem fir and proper in the facts and circumstances of this case and this render justice.

f\.,^1-4
I

District (ol*ct*i'
Ti ri.rva I i r-; r$'rt'''i r:'t'

BEF'ORE ME



Ypt{,FrcATIgN

I, M.Prathap, I.A.S, S/o. Thiru.Murugavanam, aged about 30 years,

working as District Collector, Tiruvallur, do verify that the submissions in Paragraphs 1

to 16 are true and correct to the best of my knowledge as per records and I verify the

same at Chennai on this day of June , 2025.

,\^-A-4
v.

District Lo(i**tt*r
Tiruvallur Disirtc't'

l




